IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

I
AT HYODIRABAD . .

C.A.NO. 1073 OF 1997. DATE OF  BRDER:26-8-1998.

BETWEEN: '

A.Ramesh,

.+ . Applicants

and

1. The Director of Defence Research
and Development Lakoratories (DRDL), -
Kanchankagh, Hyderabad-500 058,

! I
2, The Employment Officer,Hyderabad District,
Emp loyment Exchange (Cierical), '
Chikkadpal ly, Hyderawad.

.. Respondents
|
COUNSEL FOR THE APPLICANT :: Mr,P.B.Vijaya Kumar
COUNSEL FOR THE RESPONDENTS:: Mr,N.R.Devaraj
CoRAN: | me f- waljasas o

THE HON'BLE SRI JUSTICE D.H.NASIR,VICE CHAIRMAN
AND o
THE HCN'BLE SRI H.RAJENDRA PRASAD,MEMBER (ADMN)

CRODER :

DRAL OROER{AS PER HON'BLE SRI H.RAJENDRA PRASAD,MEMBER(A) )
|

Heard Mr.P.B.Vijaya Kumar for the Applicant

and Mr . N.R.,Devaraj for the Respondents. |
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2. The Orders passed in OA.Np,987 of 1996 shall

have to be complied with in this COA as well, If the
applicant has been testad/examined/intervieued in
compliance uith any interim orders already passed in

this OA, the results of the test/intervisu should be
declared, and if the applicant has succassfully completed
tha Interview/Test, nacessary fdlluu—upjactiun shall

be taksn as required. If, on the cnntréry, he Has not
passed ths selection on the basis of the Test/Interview,

no furthar actiun is called for.

J. Thus the DA is dispossd of.
A copy'n? the Orders passed in 0A.No.987 of 1996
shall be kaept on record on this file an@ also supplied

. |
to the respondonts to fPacilitate Purther action.

”—___/‘\'x._- = el o v"‘/

o
(H.RAJENDRA—-PRASAD) ( D.H.NASIR )

MEMBER (ADMN) VICE CHAIRMAN

Dated:this the 26th day of August,1998 ﬁ”‘iﬁ

Dictatad to stenoc in the Open Court Ry
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COMEARED B

APPROVED BY

T THE CENTRAL ADMINISTRATIVE TRI L_.]—«L
IYDERABAD BENCH T NYDERAEAD

w

THE fo*I' o, E MR.,JUSTICE D.H.NASIRS .
, VICE-CHALRMAT

AND / ,

THE HOW'LLE MR HJRATEWDRA PRASADsM(A)
paTED: Lp- B ~1998.

OEBSW‘PV’JUIX}MENT
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TelillC. (WePa
Admitted and Interim directions’
1esuede '
Alloweg. . .
Disposed of with directions '
— -
Dismissed.
3
Tismicsed as withdravn.
\
Dicmissed for Default.
- 7 . prdered/Rzjected,
- ] No Qrder as Lo coqts.






